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23-08-2017 - CP(IB) No. 416/KB/2017 - Zee Entertainment Enterprise Litd. Vs.
Pleroma Consulting Pvt. Lid.

ORDER

The Ld. Counsel for the Applicant/Operational Creditor is present.

The Ld. Counsel for the Applicant submits that notice along with the copy of
petition was served on the Corporate Debtor.

As per the track report filed by the applicant, it appears that the notice was
delivered to the Corporate Debtor on 09-08-2017.

The Applicant is directed to issue notice of hearing through the Registry.
The Office is also directed to issue notice upon the Corporate Debtor by hand.

The Applicant wants to file an affidavit in connection with service of notice as
well as with regard to admission of claims by the Corporate Debtor.

Heard the Ld. Counsel of the Applicant. For filing affidavit, adjournment is
allowed.

List the matter on 04-09-2017.
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K R JINAN
MEMBER(J)




